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2852/97

New Delhi this the 19th day of March,

2001 /%_

V.K. Majotra, Member (A)
Member (J)

Hon’hle Mr.
Hon’ble Mr. Shanker Raju,

CP-432/2000

1. Dr. Radha Dubey

wW/o Qnr: Sande ep Kumar
R/o 7383, Prem Nagar,
Shakti Nagar

New Delhi-110007.

¢

2. Dr. Renu Jain
D/o Shri S.K. Jain,
tor-326

R/o D-34, Se
Noida-20130!

(_;J I’D

-Petitioners
(By Advocate: Shri Amitesh Kumar)
Versus

1. Mr. R. Chandramohan,
Secretary (Health),
Govt. of NCT, Delhi.
Sachivalaya Complex,
Indraprastha Estate,
New Delhi.

2. Mr. R.N. Baishya,
Director of Healith Service,
F-Block, Saraswati Bhawan
Fanra:ghf Place
New Delhi

-Respondents

(By Advocate: Shri Rajinder Pandita)

CP-475/2000

Dr. Anjali Chattopadhyaya Goswami
87, Delhi Administration Flats
Greater Kailash, Part I

New Delhi-110048

in
Dr. Radha Dubey & Ors.

(By Advocate: Ms. Anuradha Priyadarshini)

Versus

1. Mr. R. Chandramohan,
Secretary, Medical
Govi. of NCT of Delhi.

, Sham Nath Marg

derapraxfha Estate

Delhi-110054
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2. Mr. R.N. Baishya, 57

Director of Health Services, Delhi

F-Rlock, Saraswati Bhawan

Cannaught Place

New Delhi.

-Respondents

(By Advocate: Shri Rajinder Pandita)

ORDER _(0Oral)

Mr. V.K. Majotra, Member (A)

We have heard the learned counsel of both

"a) The respondents shall grant the
applicants the same pay scale and
allowance and other service bhenefits,
Tike, leave, increment on completion of
one vyear and other benefits of service
conditions/as are admissiblie to Medical
Officers who are appointed on reguiar
basis in the corresponding pay scalies,

b) The artiticial break of one or two days
in service, 1if any, during the c¢ontract
period, shall be ignored and they shall be
deemed to have continued in service from
the date of their Tirst appointment *till
reguiar appointments are made by the
raesponhdents in  accordance with the
relevant rules/instructions. in Lhe
circumstances of 1The c¢ase, respondents
shall also consider giving age relaxation
to the applicants in accordance with the
ruies, if they are candidates before the
UPSC Tor regular appointment, to the
extent of the number of years of service
they have rendered on contract/ad hoc
hasis.

c) The above directions shall he
“implemented within three months from the
date of receipt of a copy of this order.

-

lo order as to costs”.
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MA-711/2000 vide order dated 3.8
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claritied the order dated 21.5.98 in the main 0A to the

extent that +the applicants shall be entitled +to the

benefits of the regular pay scale from the dates of their

g

L&—i"..spc-y_ﬂ:i\./e initial appointments. The respondents wera



(3)

within two

accorded regular pay scale anc Service benetits to  ths
applicants with effect from the date of their initiai

our attention Lo Annexure R-II whereby amounts of
Rs.1,44,423/- Rs.%,46,015/-, Rs.1,12,280/- have Deen

fa

Dr. Renu Jain and Dr. Anja

them were entitled to payments oT Rs.2,50,000/-
approximately, they have been paid a less amount vide
Annexure R—il,

5. in  our Vview, the applicants having ceen

applicants’ c¢laims within a period of another Two months

redressal in the Court under the relevant provisions ot

law.
3. The C.Pg.ay® accordingiy dismissed Notices
in the presept petitiongare discharged.
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(Shanker Raju) (V.K. Majotra)
Member (J) Member (A)
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